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CENTRAL ADMINISTRATIVE TRIBUNAL
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Allahabad this the ©@1st day eof October 2004,

Hon'ble Mr.A.K. Bhatnagar, Member-J.
Hon'ple M. D.R. Tiwari, Member—A.

Sumita Rani Singh

D/e Shri Awadh Bihari Singh,

R/o 815/H, Diesel leco Motive Werks,
Varanasie.

District Varanasi.

seesessApplicant,
(By Advecate : Sri S Mandhyan)
Versuse.

1. Union of India
through General Manager,
Diesel Lece Metive Works,
Varanasi.
2. General Manager (P)
Diesel Loco Motive Werks,
Varanasis.
sessese sBEspondents,

(By Advocate : Sri K.P. Singh)

O RPER
(By Hen'ele Ic. A.K. Bhatnagar, J.M)
By this C.A., the applicant has prayed fer
quashing the order dated 29.10.2€03 issued by respondent
No.2 (Annexure -1). He has further prayed for a directien
to the respondents net te give effect the order dated
20,16.2003 with a further direction te the respondents

to decide the detailed representation preferred by the

applicant,

2% 5ri S Mandhyan learned counsel fer the applicaht
submitted that against his grievance he has filed a

5/




ST

representation but the same is net available en record.
learned counsel for the applicant further submitted

that applicant will be satisfied if he is given a

liberty te file a fresh representation within 16 days and
+the same be decided by the respondents within a

stipulated period.

3. learned counsel for the respondents has got ne

ob jection if the representation of the applicant is

decided by the respondents as per rules.

ba Accerdingly, the O.A. is finally disposed of ' ..

by granting ten days time te the applicant te file

V(7
sentation em the date of receipt of
g o oms T ¢ »/fto resgondent No.2

a copy of the order and with a direction/to decide the
same within a period of three months from the date of

receiptof such representation alongwith cepy of the order,
if so filed.

Ne costs.
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